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The Following Act of Legislative Assembly received the
assent of the Lt,Covemmor of Delhi on 28, 4,2000 and is h;mby
rublished for general infomation -

The Delhd Tex on Luxuries (Amendment)Act,2000(Delhi Act
No.6 of 2000).

As passed by the Legielative Assembly of the National
Capital Territory of Delhi on 4, 4,2000.

AN
ACT

further to amend the Delhi Tax on Luxuries Act, 1996

Be it enacted by the Legislative Assembly of National Capital Territory of Delhi in
the Fifty-First year of the Republic of India as follows:-

1; Short title, extent L. This Act may be called the Delhi Tax on
and commencement Luxuries (Amendment) Act, 2000,
2. 1t shall come into force cn such date as the

Government may, by notification in the
official Gazette, appoint.




2.

Amendment of
section 22

For sub-section (1) of section 22 of the Delhi Tax on
Luxuries Act, 1996, shall be substituted by the
following :-

"Subject to such conditions as it may impose, the
Government may, if it is necessary so to do in public
interest, by notification in the official Gazette,
exempt any specified class of luxuries provided to
all, or a specified class of, persons in a hotel or class
of hotels for a specific period to be notified, from
payment of the whole or any part of the tax payable
under the provisions of this Act and such exemption
shall take effect from the date of publication of the
notification in the official Gazette or such other date
as may be mentioned therein"

(R.T.L.DUsSOUZA),

Under Secretary(L.A,.).
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